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f [TRAINS RUNNING AT A LOSS 

420. SHRI V. M. CHORDIA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether any scheme lias been 
formulated for the profitable running of those 
trains which have been running at a loss for a 
number of years; and 

(b) what are the reasons for which the 
trains referred to above run at a 
loss?] 

 
t[THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI RAM 
SUBHAG SINGH); (a) and (b) Accounts are not 
separately maintained for individual trains and 
it is not possible to say which trains have been 
running at a loss. The question of formulating 
any scheme in this connection does not arise. 

The occupation of different trains is kept 
under observation and adjustments are made 
from time to time, in the train services.] 

 

 

t [DEMANDS OF WORKERS IN THE HEAVY 
ELECTRICALS LTD. 

421    J SHRI V. M. CHORDIA; ^1 
SHRI G. K.  KAPOOR: 

Will the Minister of INDUSTRY AND SUPPLY 
be pleased to state: 

(a) the reasons for which Government 
declared the strike by the workers of the 
Heavy Electricals Ltd., Bhopal as illegal; 

(b) what are the major demands of the 
workers; and 

(c) what attempts have been made-to 
establish cordial relations between the workers 
and the administration?] 

 

t[ ] English translation.  
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t[THE MINISTER OF HEAVY EN-

GINEER NG IN THE MINISTRY OF 
INDUSTRY AND SUPPLY (SHRI T. N. 
SINGH): (a) The Government did not declare 
the strike by the workers of Heavy Electricals 
(India) Limited, as illegal. But on an 
application filed by the management, the 
Presiding Officer, Labour Court, Bhopal, 
declared the strike (commenced by the 
employees of Heavy Electricals (India) 
Limited, on the 21st March, 1964 and 28th 
March, 1964) as illegal as it was in 
contravention of Section 80 of the Madhya 
Pradesh Industrial Relations Act. 

(b) The demands put forward by the Heavy 
Electricals Servants Trade Union, an 
unrecognised Union, before the 
commencement of the strike were as under: 
— 

(i) The dearness allowance of the 
employees should be linked with the cost of 
living index of Bhopal region with cent-
percent neutralisation formula. Pending a 
decision on this question, an ad hoc increase 
of Rs. 30.00 p.m. should be given to all 
employees. 

(ii) A minimum annual bonus of one 
month's pay should be given to all employees 
from the financial year 1962-63. 

(iii) Discrimination of leave facilities 
between industrial and non-industrial workers 
should be removed. 

(iv) The minimum basic pay for any 
employee should not be less than Rs. 100.00 
p.m. and all the work-(Charged, daily rated 
and casual lab-tourers in the industry should 
be promoted to the regular cadre at least 
immediately after the completion    of 

f[ ] English translation. 

one year's service in the organisation. The 
total wage earnings of any employee should 
not be less than Rs. 120.00 p.m. as awarded 
by the industrial tribunal in the case <of 
Hindustan Antibiotics, Limited. Pim-pri. 

(v) The working hours of the ministerial 
staff should be reduced to correspond with 
the working hours of the Central Government 
employees or they should be given extra 
allowance for extra hours worked. 

(vi) The present pay scales of artisan and 
other categories which are low at present, 
should be revised. The total wage earnings of 
a lower division clerk should be raised to at 
least Rs. 170.00 p.m. as awarded by the 
Industrial Tribunal in the case of Hindustan 
Antibiotics, Pimpri. 

(vii) There should be free medical 
treatment for all dependents of the employees 
and free diet facilities for all the patients. 

(viii) There should be a radical change in 
the present promotion and personnel policy of 
the management. 

(ix) The order inflicting departmental 
punishment on certain employees should be 
withdrawn. 

(x) The proposed incentive scheme should 
be implemented after the same is ratified by 
tfte majority of the affected workers  of the 
factory. 

(xi) The labour relations should 
immediately be brought under the Central 
Labour Laws and within the sole jurisdiction 
of the Government of India. 

(xii) The recognition granted to Heavy 
Electricals Employees Union should be 
withdrawn and recognition should be granted 
to the Union which enjoys the confidence of 
the majority of workers by ascertaining their 
wishes through secret direct ballot; and 
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(xm) The Board of Directors s.iould have 

at least one representative from amongst  the  
employees. 

(c) The management deals with the 
representative Union of the workers and s°rts 
out the grievances on a mutually acceptable 
basis.] 

EXPANSION  OF DURGAPUR, BHILAI AND 
ROURKELA  STEEL PLANTS 

422. SHRI M. P. BHARGAVA: Will the 
Minister of STEEL AND MINES be pleased to 
state: 

(a) whether it is proposed to expand the 
steel plants at Durgapur, Bhilai and Rourkela; 

(b) if so, what are the expansion plans 
and when are they likely to come into 
operation; and 

(c) whether the three plants have been 
working to their full capacity during the first 
eight months of 1964? 

THE MINISTER OF STEEL AND MINES 
(SHRI N. SANJTVA REDDY): (a) and" (b) Yes, 
Sir. During the Third Five Year Plan period 
Bhilai is being expanded to 2:5 million tonnes 
ingot capacity, Durgapur to 1-6 million 
tonnes-and Rourkela to 1-8 million tonnes. 
These expansion plans are likely to be 
completed during 1966-67 in the case of 
Rourkela and Durgapur and a little earlier in 
Bhilai. 

(c) During the first eight months of the 
year, Bhilai Steel Plant has been working 
above the rated capacity and Durgapur Steel 
Plan very near the rated capacity. Rourkela 
Steel Plant has, however, worked to about 79 
per cent of steel ingot capacity and 77 % of 
saleable steel capacity. This was due to one of 
the blast furnaces being under re-lining and 
the civil disturbances earlier this year which 
seriously affected the working of this 
particular plant. 
680  RS—3. 

 
t[TicKETLEss PASSENGERS 

423. SHRI RAM SAHAI: Will the 
Minister of RAILWAYS be pleased to 
state the number of ticketless passen 
gers arrested on each railway during 
the period from January to August, 
1964 and the amount of money realis 
ed from them as fare and penalty?] 

 
t[THE MINISTER OF STATE IN THE 

MINISTRY OF RAILWAYS (SHRI RAM 
SUBHAG SINGH); A statement giving the 
information for the period from January to 
July, 1964 is attached. (See Appendix XLLX, 
Annexure No. 30). 

Information relating to the month of 
August, 1964 is not yet available]. 
SALE  OF COMMON SALT AS  FERTILIZER 

424. SHRI DAHYABHAI V. PATEL: 
Will the Minister of INDUSTRY AN» 
SUPPLY be pleased to state: 

(a) the names of States where action has 
been initiated against organised sale of 
common salt as fertilizer; and 

Ob) the nature of the action taken against 
such sales? 

THE DEPUTY MINISTER m THE 
MINISTRY OF INDUSTRY AND SUPPLY 
(SHRI BIBUDHENDRA MISRA): (a) No instance 
has so far come to notice 

f[ ]  English translation. 

 

  


